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Shri N.P,Sinha, counsel for the applicant.

Heard the learned counsel for the applicant. He
states that the order of this Tribunal dated 27.5,1998
in €. A, 56/96 (Ammexure-P/3) has'not yet been complied
with by the concerned respondents in spite of the fact
that he has communicated the decision of this Tribunal
vide letter dt, 12.6.1998 (Annexure-R/4), There is

nothing on record to show whether the said order of the
Tribunal has been complied with or not,

Issue notices to the respondr n’c the alleged
contemner No,1 to file his show~cause reply as to why
contempt proceeding be not drawn up against him for )
not complying with the order of this Tribunal dt, e
27.5.1998 in O. A 56/96, His reply may be filed within
six weeks. Rejoinder, if any;, may be filed within

- tvWo weeks thereafter, .Requisites to be filed within

a week, List it for hearing on 12, 3,1999,
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Shri N,P.®inha, ‘counsel for the eppl‘i'cént.'“\ T /‘ﬁ
Shri V.M;K,Si'nha{ Sr.standing Counsel for the respon-
‘ dents,

‘ Heard the learned counsel for the applicant,
He states that the notice may also be issued to

the respondent No. 2, who is also coneerned in the

_ ' matter.

s

'We have considered the matter, Issue notice
for i:ep_ly to Respondent No. 2, i.e., Shri Moti 1al,

| Dy. General Manager, Telecom,Dhanbad. He may file
his reply within six weeks, Rejoinder, if any , may
be filkd withln two weeks thereafter, ReGuisites to

be filed within a week, List it for hearlng on
31,5,1999, -
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) Shri N. P.Slnha, the counsel for the appllcif{«\

On'the request made by Sr. Standlng Couns!k

list it oh 29.6.99 for hearing on contempts In t he

mea

~respondents may file show cause feply.

while, th

A , . (5. NARAYAN)
MEMBER A) . . .~ VICE~ CHAIRMAN
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R 4./ 29.6:99.  C. B. is fot available today. List it on

19 7.99 for hsaring on contampt.
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e 5019, 7,1999 Shri I.D, Erasad, coun-el for the appllcant '

Shri V, M.K.Sinha, sr.S.c, for the respondent s,

The learned Sr.Standing Counsel for

‘ éyAsu)(;QL§$~4%ﬁ*f | the}respondents states that show-cause reply
6% Qﬁ'?}Lﬂé'- is likely to be flled on behalf of the contemner

' no.l as also contemner no. 2 within a couple of
ﬂlf/gggﬁ— days., On the request, list it for hearing on
%=9ﬂ

cbntempt-on 4.8,1999, In the meanwhile, the
resPOBie' s may file their reply.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA BENCH, PATNA.

Registration Ne. CCPA = 37 of 1998

(Arising out of order dt. 27.5.98 passed in 0A 56/P6)

Circle Secrestary, Telecom Employess Union Line Staff
'and»E;?Gf‘fb4 Bihar Circle. Branch and others.

Us.
o ‘,' .sh:@LA,LKQMaggichéir@ah,_jglecom Board, Government of
) India, New Delhi and other.
; 1
2 . 6./ 4.8.99.
Shri N.P. Sinha, the counsel for the appliclant.
Shri V.M.K. Sinha, Sr. Standing Counsel for responden
This petition for contempt has besn filed sfo. as
~to initiate a proceedings against the so-called contemners
for alleged délibarate violation of order dated 27.5.98
’ of this Tribunal passed in 0OA 56/96. Show cause repliy has
3 been filed on behalf of the alleged contemners.
i 2, Heardllearnad counsel appearing on either aide
'«’; and also perused the record. Ue find on racord that #ursuant
[ ! '

to the order dated 27.5.98 of this Tribunal, referred to
above, the respondents did consider the*représentathan filed
by the appiicants and passed order exsercising discrejtion

of their own. Therefore, no question arises of dslibprate
disobedience of the order in question. We would, therefors,

prefer to accept the s» shou cause reply,and accbrdihgly,

after accepting the show cause reply, we dispose of ithe

H

wut issuing any rule for contempt. i
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